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TRIPUEA ACT NO. 9 OF 1990,

TEE TRIPURS PURCHASE TAY, ACT, 15u0.

ADT
ACT

to provide for the levy of tax on the purchase of certain
commoedities in Tripura.
Preamble r—

Whereaz it iz necessary to make an additiom to the revenup of

Tripura and for the purpese to impose a tax on purchases of esrtain
commodities in Tripura.

Be it enacted by {the Legislative Assembly of Tripura in the
Ferty first year of the Bepublic of India as follows:

1. Short title, extent and ¢cmocncement—
(1) This Act maay be called the Tripura Purchase Tax Acl, 1990.
(2] It extends to the whole of Tripura.

{31 ¥t shall corge into foree on such date as the State Gowvern-
ment may, by notification in the official Gazctie, appoint.

Z Dafiniionsesn this Ak, ualess there is anything repugnani
in tha subfect o content—

(1) "Tribunal” means the Tribunal constituted under this Ach
(2) "Business” incitdes—

() any *rade commerce or manufactrs or any  adventure
or concern im the nature of trads, commcree or manufacture, whether
or met such frade, commerec or manufacture, adventure or eoncern
13 earried on with the motive to make gain or profit and whother or
not any gain o profit aceruss from such trade, commerce, manu-
facture, adventure or coneern: and

{ily any tramsaction in connection with, or incidental or
ahciilary to sueh trade, commerce, manufacture, adventurs or
cofidern,

{3} ‘Commissioner’ means the Coramissioner of Taxes appeinted
under Seetign-——-i,

{#) "Dealer' meatts any persop whe for Commission, remuners-
. Yop or otherwise cariics gn the business of buying taxable goods
L j'n' me .s.tatlfl




Explanation—(1) The Central Government or the State Govern-
ment or any Local suthority which, whether or not in the course of
husiness, buys laxable goods in the Siate shall be deemed to be &
dealer for the purpose of this Act

Explanation—(2} A Society, Club or an Association which,
whether or not in the course of business, buys taxable goods in the
State from its mebers shall be deemed to be a dealer for the g
pose of this At

Explapation—{(3) The manager or agent of a dealer whp restdes
mutside the State nnd buys taxable geods in the State shall in respect
of gonds sv bought be decmed to be a dealer for the purpose of this

Act.

(5) "Declared goods” means goods declared under section 14 of
the Central Sales Tax Act, 1956 to be of special imporiance In inter-
State: Trade or Commeree;

{6 "Jute" means the fibre of the plani known botanically a=
belongs to the GENUS CORCHORUS and includes all the species pf
the Cenus whether known commonly as “PATY, "HOSTA”, "NALLIAY,
ur by any name and also means the plant known botanieally as
HIBISCUS CANNARINUSG and commonly known as "MESTA" ;

{7) “Preseribed” means preseribad by rules made under this
Aet;

(8) "Person™ means any individual or association or body af
individuals and includes a local authority, a depertment of any
Government, a Hindn wadivided or joint family, a firm and company
whether incorporatad ot not |

f4) “Purchase Price” means in terms of money or money value
of valuzhle consideration paid er payable by a dealer of any purchase
of taxable gouds including any sum charged for,

{i) anything done by the seller with or in respect of the
coods at the tune of or befere delivery thereof and

(ii) rontainers or other materials for the packing of such
gouds

(10} “quarter” means a period of three months including 3lst
Mareh, 30th June, 30th September or 31st December in any year;

(110 “raw Jute”, means the fibre of jute which has not been
subjeried tu any proecess of gpinning or weaving and includes jule
cuttings, whether loose or packed in drums or bales;

(12] “Silats” means the Siate of Tripura

{13 "Section” means g section of this Act;




{14} *Schedule™ moans the Schedule to the Act;
{13} "Taxable goods” means goods specified in the Schedule;

(L) “Turn sver™ means the aggregate of the amoumnts of purchase
price paid or payable by a dealer in respect of any purchase of taxable
goods made by him during any return  period  after  deducting the
amourt of purrhase price, if any, refunded to the dealer by the
sefler in respect of any taxable goods and their containers purchased
from the date of delivery of goods ;

(17y "Year” means the financial year;

(18} “Heturn pericd”  imcans the period  preseribed under
section T{1L

2. Levy of Tax—{i} Subject tao the provisicns of this Act
every decler shall be liahle to pay taee on his furn-over at the rates
specified in column (3 of the Schedule astached to this Act

(2} The toax wacler sub-secilon (1) shall be levied a2t the point
of ot ourchaze of the taxable poods in the State by a dealer ;
Provided that where any dealer claims that any  purchase of
ianzhie gnods by him was not fhe lagt purchare of the =aid goeds In
the State by a dealer, 1he burden of proof of the same ghall be on the
desler.

31 If the Siate frovernrncent is of opinion ihat it i pecessary
or exsedicnt so to do for nereasing the production of gonds or protec-
fion or encourageroent of ‘ndustry within the Stafe, it may, by notifi-
~abion in the offiria] Gametie subject to such restrictions and condi-
tions, exempt from payment of tax either in wlhole or in part the
purchede of any taxalle goods or any dealer or class of dealers for
such perind as may be specified thercin.

4, Taxing authoritics- {11 Thu State Government may, for
carrying out the purposes of this Act, zppoint a Comomissioner of
Taxes, and sueh other persons to assist him ae they think £t

(2) Persons appoirted under sub-section (1} shall exercise such
powars a5 may be conferred and merformn such  duties 2z may be
requirad by, or under ihis Act,

(3) All persons appointed under sub-secton (1) shall be deemed
t0 be public servants within the meaning of section 21 of Indian Penal
Code, 15360 {Aet XLV of 1860),

f4) The State Goverement by notification in the Official Gazette,
constitute a Tribunal 4o be ealled the Tripura Purchase Tax Tribunal
The Tribunal shall consist of such number of members as the State
Guyerntnent may Think fo appeint and where it comsists of two or
more metnters, gne of them  slall be  appointed as the Chairman
there of,




(5} The qualifications, conditions of service and fenure of the
members constituting the Tribunal shall be such as may be preseribed.

(6} Mo decision or action ol the Tribunzl shall be called in
question merely on the ground of any vacaney in the Tribunal.

(7T} The functions of the Tribunal may be discharged by any
of the members siifing either sinpgly or in Bench or of twn or more
members, as may be detemnined by the Chairman. If the mombers
of a Bench are divided, the deeiiom chzll be the  decision of the
majortty, if there be a2 majerity. But if the members are equally
divided, they shall siate the point or poinis on whick they differ,
and the case shell he referred by the Chalrman of the Tribunal for
hrearing on such point or points to ome maore of the members of the
Tribuna? znd such peint or poltts shall be decided accerding to the
majority of the members of the Tribunal who heard the case including
thoge who first heard it:

Provided that if at any {ime the Tribunal ennsists of orly wwo
merabers, the dovision of the Trihunal shall te that of the Chalrman
in such cases.

5. Registration (1} Na dealer shall, while being Hable to pay tax
ynder (ke provisions of this Act, carry on husiness as a dealer unless
he has heen tegistered apd posseszes a certificate of registration,

{2) Fvery dealer requirsd by sub-scction (1) to be registered
shall apply for registration io the Commissioner in the preseribed
manner, and obtain a certificate of registration,

(8) On receipt of an  application under sub section (2), the
Comrnissioner shall, if he is catisfied after such encuiry as may he
di.mad  pecessary that the apnlicailon is in order, register the
applicant.

i) The Comrissiemer mav, in add’tion to taking any  other
action under the provisions of this act, requre any deater who, In
hig upinion, is lable to registration but has intg mads an anplicatinn
in this hehalf, to apply for registretion and regidter him. The
Commissioner shall register a dealer -vho falls ® apply fer registra-
tinm within o specified time:

Provided that o action undier thizs sub-secfion shall be taken
uniess the Commissicner has given noiice 1o the desler of his inten-
tien so to do and  has allowed o regscoable opportanity of being
heairdd,

(5} The Crnmissirner muar repigter any dealer who has been
convieled arder meitien 26 or bos pedd  corcposition mioney tnder
section 28 in cospeet o) any comtravention of sub-scstiom (1) of this
Heetion
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(6) Registration made under :ub-section (4) or sub-section  {5)
chall take effert ng if these had been maude on the dealer's application
inder sub-sectinn (2).

4. Certificaie of regtsivation:—(1} A dealer registered  under
sertion 3 shall B aranted ncertideate of regisiration in such form as
may be preseried

Frovided thit the Commissioner may, for food and sufficient
reasons, demard from a dealer who has beon regictered or a firm who
Iy applied for :episiration under section 5 {2) or 4 person whn has
Peen required fo et mself registered nnder zection 5(4), reasunable.
seeurtiy Tor prp of payment of the tax:

Provided feriher that such desler, fimm or person shall be given
an opportmity to present his or their coce to the Corumissioner before
any arxmmt is realised as securidy,

{9) The Commissioner may, on pelition or otherwise, cancel at
any {ime any cerifieate of regist:ation F b is satisfied that

(a) the husiness in respoet of swhich the  ecerfificate was
t-aied has heew discontinued or iransferzed, or

) the liahilifty to pay tex ip respeet of such husiness has
ceased wnder thic Aet

7 Eeturms: (1) Bvery registersd dealer shall  furnish such
retiurne ¢ caxable goeds purchased by him im such  form of such
poriod, b ench <ute and to such avthorily as may be proserdhed.

i) In ease of any  other dealer whe, n the opinion of the
Comm wnioner, i tiebie to pay lax for any  rehow peTind or part

-

thereof, the ¢ mmissioner may serve of any time within three years
0t the enpiry of the return period a notice in the preseribed fotm
upon im requiring him o furnish & relurn of 1axable goods pur-
chonod and sueh dealer shall thereupon furnish the returm within

the e rivd and to the autherity meationed In the notice.

i3) If any dealer discovers any omissiom or other error in ay
roture furnished by him, he may furnish a revised refurn al any
time before asseroment is made on the origimsl return:

Provded 1hat ne return submitted under this seetion shali be
valid wuniess i i accompanied by o trezaury receipt shiwing payment
of *he fax due as provided in suh-seetion (2) or sub-section (), as
the come may e of section 20,

a  Acsasgraent—(1) ¥ the Commissioner i satisfed that a return
furnished by, 2 deaicr under section 7 in respect of anv quarter s
corroct and  comnnlete, he shall, by an order in writing  assess the
dealer and determine ile tax pavable by him on the hasis of such

return,




(2) If the Commissioner i not satisfied that a return furnished
under section 7 is correct and complete, he shall serve on the dagler
& noilee, requiring him, on the date and the hour and place specified
therein, etther to attend in person or to produce or cauwse to be
produced  any  evidenec on  which he may rely in support of his
retyry,

(2) On the day specified in the notice, under sub-section (2) or
us spon afterwarrds as may be, the Cummiesioner after koaring such
evidence as the dedler may produes and ek other evidence as the
Commissioner may redquire, shall, by an order writiig, assces 1he
tealer and determine the tax payable by him on the basiz of such
HEs0EsIICnt.

(4} If 2 dealer fails {o make a veturn as  required Ly sub-
section (1) or sub-zection {2) of sortion ¥, as the case may he, or having
made: the return, fails to eomply with all the terms of fhe noliee
sued under subrsection 12} of this sceton, the Commiseiones znall,
by an order in writing, assess to the hoat of his Judpement ihe dealer,
and tdeterming the tax payable by him on the basis of s dsess
meni @

Provided that before making the assesanent, the Cozovissioncer
muy allow the dealer such further t:me as he thinks fit ta make the
Telarn of to comply with the ferms of the notice jtsed under sub-
section (2) of this section.

8. Cancellation of assessment—VWhers a dealer, 1 the case gf
an assessment eompleted tnder sub-seetion (4) of ¢ ction 8, satisfies
the Commissioner within one month from the date of issuc of a notice
of demnand as lerefnafter provided, that he v provented by
sufficient cauge from making the refurn required By section 7 oor
that he did not receive the notice isswed under | ub-section €3] nf
section 7 or cub-geclion (2) uf section 8, or that he ! wd not & reason-
able opportunity tn comply, or wa preveitod by st Eelont enpre
Irom romaplying with the terms of the nobice, the C amminsnes oy
cancell the assensrnent and make 4 fresh assessnuw st in aceon e
with the provisions of sectjon 8,

100 Assessmeni in cases of evasion and s wpe--= {1} If nn
concepuence of iformstion coming info his posceo oo i Com -
zelomw r ds uotisfled that o axuhle mondz chare - B4 tzw b
C5CAp (b ASEeSSIIANT o any rdtnen Dermod or have beog oocde assess
he moy, at any thae willin wight coars of the e 1oy of {he retu 1
prriod, serve an lhe dealer Liable to by lux in rop o ol rach goo 25
2 hotive, reguiring han to farnish within sach ook ds o omay e
mentioned in the edics, a potura of taxsh's St 0 more ased o
may provecd to Atess or roaiest e dealer amd e povisions of
this Act shall, g0 far may b, apply accordugly




Provided that the tax shall be charged 2t the rate at which it
would ordinarily have been charged, had there beep no escape or
under-assessment,

{2} The Cernmissioner may authorise any perscn appointed
ander seetion 4 to assist him in investigating any case or points In a
case at any stage and to make a report thereon to the Comumissioner
or any prescribed authority in respeet of all or any of the asscgaments
made in relation to the case in vreder to prevent the cvasion of tax,
After comsicering the repert of the invesiigating efficer the Commi-
ssioner may proceed to take  action under rub-section (1) besides
iniliating any other action wunder whis Aet aguinst the dealer
concerned,

11. RBectification of asseszment—(1) 1he authority which made
an assossmeni or pagsed an order on apueal oT revision in respect
thereot may, at any time withim three years from ithe date of such
aszessment or order and of hi uwn motlon Teclify any such mistake
apparctyt from the record of 5+ case and chall, within the like peried,
dealer:

Provided that no such rectilication shall be made having the
effact of enhancing the assesument unless the authority concerned
has given notice to the decler of #s  intention so 1o do and has
allovred him a ressonable oppo rtunity of heing heard.

(2} Where any such roctification  has the effect of reducing
the assessment, a refund shall be due 1o the desler.

(3) Where any such reetiication has the cffeet of enhaneing
the assessment, a notice of demand shall be fssued for the sum
payable,

17 Penally f6r nom-sulzzission of réturn and evasion of Tax

{1} If the Commissiotwy, in the course of any proceeding undet
thiz Act, is satisfied that oy dealer—

(2) has withe it reasonable cause, failed to furnish the return
which e was reguitd to furnish under section 7 or section 10 or Las,
without reasenable cawse, fatled o furnish it within the time allowed
and in the manner required, or

(5) has, withr ut reasonable cause, failed to comply with 2
notica under jub-teciion (2) of section &; or

fe) hag concerled the particulars of taxable goods purehased
or deliberale v furriched inaceurate parficulars of such purchase;
gr

{d} hag wyaled in any way the Lability to pay fax, ha may
direct that «1ih deal = shall pay by way of penalty, i addition to the
tax payable by hir, : 5w not exceeding one and half of that amount
but which zhall not be less than 10% of that amount,




(2) No order yndsr sub-section (1} shall be made unless the
dealer has hoen heard or has been given a reasonable opporiunity of
being heard.

{2 The penadty  muzable  under *his seetion shall be paid by
such date as may be specified i fhe notios of demand and, where na
such dute iz spoecified, 4 shall be paid within thirty days of the service
of ihe nedice.

13, Assesmicni oot to bar prececulions or penajties—

Any assessment roade ander this Act shall be without prejudice
O ARy prosecution of penalty institted or impysed under the pro-
visions of thisz Act

14. Tag of deceased payable hy represcnintive.

(1] Whoere degle: dies aflor pamessruent bt helore payment of
the tax, Lis excentor, aamai-trator or other logal repres: atative shall
be liable 1o sy, out of ke cstale of 1he deccnsed, o the cxtent 1o
whivh it is eapable of meeling the charge, 1he tax assessod oo payable
by mich dealer

{2} Where & doaler dies weihout tavimg furnished the refurn
required by seclien T oor 16 er atier having furnished the return but
before sagessieent, (b Comumissioner  may proceed to make an
azsessmend and delermine the oz payaile by the deecased rand for
ihis purpose he moy require the cirenior,  administraior or order
legal representative, as the case, may e, of the deceased 1o mrform
ail or any of the ahligations vwhich he mnight, under the provisiens of
thiz Act, have require the deceased to perform.  The tax thus detep-
mined 4ali e marable by the execufor, adminisirator or other legal
representitive of the deceased, to the extent to which the estate of
the deceased iz capable of mesting the charge

13. Tax when payable by transferee—WWhen the business or stocl of
a registercd dealer passes on Lo any person or persons whether by
sale, inheritance, gift, possessions or otherwise, the lability to pay
ay iax payable in respect of eny  purchase of taxable goods  and
romaibing unpaid at the time of such passing on shall e jofntly and
severally oa ile dealer and sgeh persue or persons  shall,  within
90 days of such passing om, apply for registraiion mider zection 5.

I6. Assessment of dealers Hkely to {ranmsfor assets to avojd isx:

(1} Notwithetanding anyihing eamtained in this Aet f 9 appesres
to the Cominissioner durins any eurrent return peviod dhat any dealsr
is lkely to change gell, tramsfos Ginr e of or otherwise part with
any of his assels with a2 v.o . fu avoiting payment of any iiahility
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under 1the provisions of this Act the purchases of taxable goods of
=auch dealer for the period frem the cxpiry of the previous retwn
period to the date when the Commissioner commmences proveciings
under thig section shall be chargeable to tax in that period.

{2) For the purpose of making an assessment under sabsection (1),
the Commissioner may serve a notice upon such dealer requiring
him to furnish, within such period 25 may be gpecified in the notics,
a return in the mapner and form i which 4 refurn wader section 7 is
furnizhed.

17. Liability of Agent of non-residents—Where the business
respect of which tax is payable under this Act is owned by 2 non-
regident person, the tax shall be levied upon amd recoverakle from
the agent of such non-resident person in like manner and to the same
extent as it wonld be leviable ypon and recoverable Trom the owner
if he was resident in the State and conducting the business therein,
and 2ll the provisions of this Act shall apply accordingly.

14. Liahility of disrontinzed firm or association.—Where the business
carried on by a firm or an association of persons, other than a
Company as defined in the Indian Companies Act, 1956 (Act 1 of
1958), and in respect of which tax is payable under this Act, is
dizeontinued or the assoclation of persons is dissolved, the tox shall
be levied upon and recovered from, jointly amd severalls, every
person who, at the time of such discontinvanee or dissolution, was a
pariner of such firm or membér of such association: and all the
pravisicns of this Act shall apply accordingly.

19. Notice of demand—When any tax or penaliy o nther dues is or
are pavable in consequence of any otder passed under in parsuance
of thiz Act the Cormmissionsr shall secve tpon the person liable to
pay such tax or peraliy or other dues a notice of demund In the
prescribed form spesifying the sur o payabie.

20. Tax when payable—(1) Tax payable under this Act shall be
paid in the manner hereinafter provided.

(2) Before any registered dealer furnighes the return required
under sub-section (1} of seetion 7, he shall, In the Prescribed tmanner,
pay into a Government Treasury the full amount of tax due from
him under this Act on the basis of such return, and shall furnish
along with the return a receipt from such treasury showing payment
of such tax. . '

(3) Where a revised retwrn is submitted by a registered dealoer
under sub-section 3} of section 7, and if the roviged return shows «
preater amoimt of tax to e due than was payable on the basis of the
priginal return, the dealer shall pay ke excess amount of tax in the
manner provided in Stb-section (2} and shail furnish aleng  with
revised return & receipt in token of payment of such cxeess tax.
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{4) The amaount of tax due under the provision of this Act:—
(2} in excess of payment already made under sub-secilons (2)
and (2) or

{t where o payment has been made, shall be pald by the
dealor by such date as may be specified, in the notice of demand
amdd, where oo such date iz specified, 1t shall be paid within thirty
days from the date of service of the notice.

21. Interest payahle by dealer—{1} Tf any dealer does not pay
inte a Government Treasury the full amount of tax payable by him
utiler this Act by the due date shmple interest at the rate of fifteen
per centum per annum from the first day of the month next follow-
img the said date shall be payable by him on the amount by which
the tax paid, if any, by the due date falls short of the tax payable.

(2] Where on making assessment, the Commissioner finds that
a dealer has not maintained the account books properly and thereby
he has sppressed the purchase of goods n any period, the Comuni-
ssioner mav  ddirect him te pay  interest s prescribed in sub-
section {1). Tf the amount of tax payable under the Aet haz been
reduced in abpedl or revision, the interest may be calemlated on
the reduced amount.

(3} If anv registered dealer does not pay into the Government
Treasury  the amousnt of tsx within the date as provided in sub-
seetior (4} of section 20 or any instalment of the tax within the
s=xtended cdate as per proviso to sub-section (1) of Section 73 of the
Acl interest as provided in sub-section (1) shzll be pavable from
the fiwst day of the mobth next following the sald date. by the
dealer upon the amount by whick the tax if any paid falls short of
the amnoumt of tax payable under the Act.

{1 1 the amownt of toor paid within the prescribed daie is not
legs than ninety por eent of the tax as finally assessed. po interest
as provided for in sub-section (1) of this Section shall be levied.

22 Other dues when payable—Any dues, other than the
amtind of tax, payable urwier this Act shall be pald by the person
concerned by such date as may be specified in the notice of
demand and where no such date iz specified it ghall he pald within
thirty days irom the date of the service of 1the notice.

23, Mode of racovery—{1) If the demand in respect of any dues
ntieler this Aect s not pald on or before the date specified as afore-
sanl the dealer shall be desemed to be in default :

Provided that the Commissloner may, in respeet of anv parti-
cular desler and for reasons to be recorded in wriling extend the
date of pasmient of the dues or allow such dealer to pay the same
by instaiments and fn that case the deaier shall not he deemed to
bree 111 e fauld.

|
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(2] Where o dealer is in defanit, the Commissioner may, in his
discrefion, direct 1hat, o sddiion to the amount due 2 cum ot
exceading thot zmounr shail be recovered from  the <defaulter by
way of penalty.

{3] Where & dealer is in defauit, the Conunissioner may order
that the smount duc shail be recoverzble as an  arrcar of land
revenue and may precesd to reaiise the amount due as such.

24, Refunds—{1) The Commissioner chall, in the prescribed
manner, refund to a dealer any sien paid by such dealer in eXeess
nf the sum due from him wder this Act, cither by coch payment
or ai ihe opiiom of the decior by st oft ageinst the sum due from
him in respect of any oiher period.

19 If a refund not heing a refund under the rocand proviso o
mub-section (13 of sect’on 3 is not made with nincty davs of such
refund bemg due, the Sote Goveinmnent shall pay o sueh dealer
simple inferest ai the rate of fix per conmtum por anaum oo the
arnotint, retundable,

(3 Hefund andes thin 200 b be dectned to B e =

(a) in ezses where the 1ax zssemsed has beert redueedd an appeal ot
vevision, from the dute of the order of the appellate or revisional
suthority comes to the Fnowladse of the pesrseings authoriiy ; and

() in ather cams, om the date an appbeation for refund is made
by the party claiming the refund,

03, Bemissiorn—The Sfnte invernmend, for mood nnd suffeient
reatome to be recorded i writing, may rened dhe wrhole or part of the
eount of the tax or pepaliy payable In rempeet of any peried by any
registered dealer.

46, Offences end penaltics—- Loy persen whe- -

13 white being Liable t: vay lox cider the provisions of this
.F_ % Ly R 3
Act failz to register himself as a degler oo regiired npder section
5; or

{3) fails, without reasonable  eww, to submil in does time any
vatyrn as required hy or under the provisions of this Act or submits
a false return; or

{3 falls, whoen teguired by or weder the provisiois of the Ar
to keep accounis and reeords of pun hases of taxable gondn s or

{4} fails when reauired by or wnder fhe provisions of this Aet,
to produce any accourig, evideace o doruments or 1o furnish any
informeiinm ; or

{5) keowingly pesdices ineersoot accounts,  roglsters ar doce-

LI ul knowingly urnishes incorrect information ., or
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{8) fradulently or wilfuily evodes the pamment of any tax dus
uncler this Act, or conceals his Lobiity to such fax! o

{7) fails o pay within the tine allewed, any tox asseased or any
penalty levied on Bim; or

(8] fatls or negleets o camply with any requiitement mede of hin
unaer the provisions of this Acl; or

(9} prewvents " or  obsiruely  Gnpectico o entry by ans Officer
acting under the provicioms of this Act; ov

(19] prevemts or ebstraets one OfFeer-in charge of o eheck post
or barrier {rogm making any enteg or hepection of sreni oor oinfer-
capiing, defaning of svarchinsg any tehicle, biat or shin careying
taxable soods: or

(117 acis in contravention of 2oy of ke rocislons nf the Acet, or
Tiles made thereunder;

shall, o0 contviction before o Juldicia! Magictrate, and in addilion
ta any tax or ooenalty or bhoth that i be doe from hing, be oanish-
anle with Jmupriconment svhich mar ool to =i meathe er with
fine not cxewedting o np thowessre! popees o vsith both sad - hen the
affenree 1z condinuing one with a daily Bne ol eoeeeaby G885 ricwees
during the period oF the continuan:e oF the ofenne,

27, Teolse sictemeni m declarefion—Whasveor mal o= a sinde-
fent toa veritication or declarstion inoeonlieetion stk o proeerads
inzs under this Act which i3 false, aned whith he pithr g or
holiewes to b false o7 coes nef beliewe te B fros 5B an convie-
tiory before a blagistrate, bhe ponichabie =itk cimple brogarssopn ent
which may extend to six months ar with v Lieh g eetiond
to o thousand rupees or with both.

23, Comizonce of offenco. =1 Mo ceort shall ke eeppiranso
of any -fence wader this Act, or meler the 1173 made thetenteler
crecpt with the previons sanetion of iBe Commisiee e, aved ey Ceart

inferioe to that of a 3laglstrate o7 the Liat elonsn (L™ tey s such
affrnee,

{2) Notwithstanding anvthing eontained in the Code of Criminal
Prococdure, 1972 (Act Ko, 2 of 1971, all ofifenee= prnishable wwlor
this Ari shall be copnizable and hazilable.

4. Compasition of offencer— {1) subiect {0 siwh rondisionn as
may be preseribed, Ale Onperpie comes aeny. eithor B fore ar alier
Institution of crimiaal proeeeding . wz Ser this At aeecost from the
Devion who oo coppndisd or i oroagoneily susnee’ ol or ha, o
rommmitiod an ohceoee wwler this Dot or A rules moale the, ane e
by way of compesition of such ofleace
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a) wherg the offence considgis of the failure to pay, or the
evasion of any tax recoverable under this Act, in addition to the tax
50 recoverable a sum of mones oot exeseding one thousand rupees or
tlouble the amount of the tax recoverable, whichesver is greater;

armd

b) in amy other case a sum of meney net cxceeding one thou-
sand rupees in addition to the tax recoverable.

{2) On payment of such sum as may ke determined by the
Commissioner under sub-scction {1}, no further proceedings shall be
taken wroinst the person eoncerned in respect of the same offence.

3k Meinienance and preservation of aceounis.—Fyery  regis-
toreed desler e other dealer on whom o notiee has heen served to
farpish returne under sub-seetion (2) of section 7 shall krep a true
aecount of the taxable goods purchased by him or purchased and
despatebed Ty him, as the rase reay be, and if the accounts main-
taincd in the ordinary course do pot, n the opinion of the Commissioner,
cnable him to apply a proper check on ihe reterns furnished under the
provisions of this Act, he may, by a notice in writing require such dealer
to Keep such accounts (including records of purchases) in such form as he
muy, subject to anything that may be prescribed, direct.

31. Isformation to be furpished cecardiny changes of businecs:—
(1) IT any registered dealer

2y sells gr otherwise transfery or dlsposes of s business or any
part thereof ) or

by discuntinues his business or changes place of business or opens
a new place of business ; or

v} chagges the name or nature of hes business he shall within such
period a5 may be prescribed, inform the preseribed authormity accordingly.

(2) Where amy dealer ay aforesaid dies, his successor or legal re-
presentative shall fumish the information in the like manncr.

32, Compuotation of the period of Bmitation—In computing the period
of limitaiton prescribed for an appeal or revision, the day on which the
order complained of was made and the time requisite for obtaining a copy
of such order, shall be excluded.

3. Service of nofice—A notice or reguisition under this Act may be
served on lie poison therein named, either by registersd post or in the
manngyr i which a summons dssued by 2 Court upder the Code of (il
Peocedure, (908 {Act 5 of T908) is seryped,

J4. Power to order prodection of accoents and power of cntry and
inspection-—(1} Subzect to such conditions and restriction as may be pres-
vribed, the Commisioner may, fur the purpese of this Act, require any
dealer to produge beturg him any ageounts or documents, and 10 furnish
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any information refating to the stacks of taxzble goods of, or purchases
and despatches of taxable goods by the dealer.

(2} All accounts, registérs and other documents relating 1o the stocks
of taxable gouds of, or purchases of taxable goods by any dealer, the
tuxable goods in his possession and his offices, shops, godowns, vessels and
vehicles shall, at ajl reasonable times, be open to inspeetion by the Commi-
ssiozer.

(3} If the Commissioner has reasom to suspect that any dealer &
attempling to ¢vade payment of any tax under this Act, he may, for reasons
10 be recorded in writing, stize such accounts, registers or documents of
the dealer as may be necessdry, and shall grant a receipt for the same,
and shafl retaln the same only for o long as may be necessaty for the
purposes of this Ach

(4} The Commissioner may, for the purposss of sub-section (2) ur
sub-section (3), enter and search any such place as is meationed in sub-
section (2} on the authority of a search warrant issned by a Magistrate,

(5) The provisions of section 100 of the Code of Criminal Procedure,
1973 (Act No. 2 of 1974), shall, so far ac may be applicable to scarches
under sub-section (4),

3. Power to call for information—The Conmmussioner may, for the
Purposes of this Aci—

(1) requirc amy firm or association of sie Hinde un-divided or joint
family to furnish him with a statement of the names anl addreswes of the
members of the £fm or association or the numes and addresses of the
manager and members of the family, as the case may b ;

(2} require any person whom he has resson to beli:ve to he trustec,
guardian, moéndger or agent to furmish him with a statericat of the name:
of the persons with their addresses for or of whom, be 5 a trwiee, goas-
dian, meanager or uagent; or

(3] require any persons whom he has reason to In igve to have d .
patthed taxable goods to any place outsids the State & Turnish him wily
4 statemenn-of the names of persons with their addres . (o whnn he bas
despatched the taxable goods with quanijty thereof,

3. Power top fake evidence om sath ete.~—The Cornn saiorer shall, for
the puiposes of this Act. have the same powers as ase ve.led 1t a Court
under the {"ode of Civil Procedure, 1902 (AT V of 190 1 /hon ITing a su't,
Ly respeet of the following mattefs -

([} enforcing the attendancy of dfy persen and exXn uung hin un oo h
Oor affirmation ;
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{2) compadiing the production of documents ;

{3) dwsuing comumissions for e cuamination of widnessos; and any
such proceeding before the Commissioner shall be degmed to be 2 “Judicial
provecding’ within the meaning of sections 193 and 228 and for the pur-
ey af section 196 of the Indies Penal Code 1560 (At XLV of [560),

3. Lrection of check posi—1) ‘The State  Governmend may, by
aoliffation, set up arad erect, in sueh mianner as may prescribed, check
perida wiwl basriers wb any pluce in the Siate with g view to prevent the
uvision of fax payable under this At

{2) very person iransporling luxabis soods shall, at any cpeck post
or barvic: st up and erected in accordwnice with sub-section (1) i wo requare,
shail, mshe 4 correct and cinplete declaration of the taable goods so
tranaported Inocach Eorrn and 10 w80l Rlannet &% 120y be preseribed.

Cip The Officer-iicharge of §is 2 heek post o baveier may, for the
juseee of sdsfving Liwade e the provisions of sub-section (23 a1¢ not
cunttavened, and sUtgued 1o sl ceaiicton as may we preseribed, intercept,
detain and aearch anv whicle oo bond er wiip o any olher conveyance
which may be swipedted of iweing u.cd tor contravening such provisions,

(4} The Mhicel-In-Charee of thie Cheek post or barricr or any other
Cileer, wivg Ilay e authozlsol oy the Statg Gongrnmeet in his hehalf
may tor the purpose of verifyisg whether taxable goods wee being transport-
1ed in contravenion of the pros:sion of sub-cection (20 of section 37 and
subject Lo restrivtions ws may be ccsenided seize any taxable poods which,
e Ry reason to Delieve, are el Gt ported o contravention of the provi-
stors of sulesccfioer (24 together LD any contalner ot otlier materials for
the pacwing of foxable goods.

J&. Bar on suits in Oivid Tourts and indemmity- ~MNoosuit shait be
Broneht in any Cidl Covis oot aide or modify any assessment made or
ender pasted und rothe poos. g of s Act, and no procecution, suit or
(othier procueding shall lie opaicst any Officer of the Government for any-
thing done o ood fzith oo infemded to be done under this Act or the mules
mads thercwxder

39, Deryation of (onumasioner’s poner—The Commissionsr may,
subject to sten vondisiens and restrictions as may be prescribed, delesate
by notification in the Mfcia! (azette, any of his powers under this Act tg
any PETSOI 4p Mdnicd ulder section 4 to assist him,

0. Apacal—{1) Any dezier zguricved by an order passed under thiz
Act by any porwen 4 pointed wnder wection 4 to assid the Commissioner,
but net beiig an ol payied under this Section, may, within thily davs
trom the date of service of such order, appeal tu o preserdbed authority
against sueh order:
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Provided that no appeal against an order of asseszment or penalty shafl
be entertgined by the said authosity unless he is satisficd that the amount
Of tax zsgessed or penalty levied, if not otherwise directed by him, has
been paid :

Provided further ihat the authorily befers whom the appeal is field
iy admit 1 after the espiration of thirty days, if such, authority is
satisfied that for reasons heyortd the coatrel of the appellant or for any
other sufficient cause, it could sot be field within tims,

(2 Exvery appeal under sub-section (1) shall be presented in the pres-
cribed furm and ghall be verified in the prescribed manner.

(3) The appellate authority shall fix a day and place for hearing of
the appeal, and may from time to time adiourn the hearieg and make
or cause 1o be mede, such further enguiry a5 may be deemed pecessary.

4 In disposing ob an appead under sub-section (1) the appellate autho-
rily may- - " i

(a) confirry, reduce, enhance or annul the assessment ; or

(b} sct aside the asscssment and direct a fresh  assessment after
such emquiry as may be ordered ; ot

(¢} confirm, reduce or annul the order of penalty.

41, Revision by Commissioner—{1? The Commissioner may call for
urnd examine the record of any proceeding wnder this Act, and if he consi-
ders that any order passed therein by any person appointed under section
4 ¢ assist him, i ecroneous in so far as it is peejudicial to the interest of
the revenue, he may, #fter giving the dealer 2n opportwiity of being heard
and after making or cansing to be gade sugh enquiry as Le deems nesessary,
pass such orders therzon as the clfcumstances of the :ase justify ineled-
ing an order enhancing or modifving the assessment or cincelling tha assess-
ment angd directing a {resh assezsment,

(2) In the casc of any order not beinge an ornder to vwhich sub-section
(1) appligs, passed by any perion appointed under secl. m 4 to agsist him,
the Commissivaer may of hiz vwn meotion and in the case of an ofcer
pawed under section 40 also on petition by a desler for revision, call for
the record of any procecding wnder this Act. i which any such order has
been passed and may mabke soch enquiry o7 cause soch cuguiry to be made,
dind subject Lo the provisions of this Act, may pass stch order thereon, nos
being an order prejudicial to the dealer, as he thinks 5t

Provided that the Commissionsr, may dispense with ihe epquiry requir-
vl to b made under this sub-section if he, for rcasoid to be recorded,
cuipiders such enquiry to b unnecessary :

- B S e

[
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Provided further that no  petition for revision by dealer shall be
admittell by the Commissiomer unless he i setisfed that the amount of
fax zgsessed or penzlty levied, 1f not otherwhe dirceted by him, Jas been
paid.

(3} In the case of a petition for revision umder sub-seetion £2) by a
dealer, the petition mest be made within nincty dave from the date on
which the order W guostion was commuiticated 1o Rim or e date on which
he otherwise comes 1o know of it whichever 1@ ocarlier ;

Providad that the Commissioner kefore wiwom the petition iz filed may
admit it after the espiration of the period of aincty devs if e iz satisfied
that for reasons bevimd the control of the petitioner or far any other suffi-
cient rooge, it eguld not be fel] within time

(43 The Commisdoner shall aot reviee an ozder witder oction 42 or
{a} where the order 33 petuliie or appeal waler cection 23, or

(b} where an uppeal again=t the odvs fwes onder seetbon 47 and the
dealcr fas not waived his cichic of such gpoeal, on pelition by o dealer
under wub=scetion (2%

42, Appeai o fhe Tribomal (13 Ane desler assrieved by an onler
passed in wppeal ueder soction A0 or passed in revision under sub-wection (1)
of sectlon 41 may appeal e the Trbunal witinn sizty duvs of the date on
which such order & commurnicated io hin.

(21 The Tribunal may adm# un ppneal afler (60 cxpintion of e cixde
davs revermed tooin subeeelion (1)1 @ & oatinfied that for rewony heyvond
the contrel of the gopsllant of for any otlnr suifficient eamse i could net
be ficld within timwe

(31 An appeal 10 the Tobunal shall ke in the prewerihad {onm and -hall
be verided in the preseribed manner, and shall be s companicd by o fee

of twenty five Tupees.

{4} The Tribunal may, after giving hoth partics to the apoeal o reaso-
nable oppertunity of being heard

() comiirm reduce, enhance or annet the apseeanens of the penalty
or hotl ; or

(1) set aside the assemment o0 v penafie, o hothe and direet
the assessing avthority 1o sy 2 fresh vider after sich Terthes tsoainy as
may be directesl ; or

(11} pass such other orders s @ miay mink fic

(3) Ivery order passed by the Fribunal onder suhasection 64) shall he

L)
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communicated by it to the dealer, the autkerity against whose order the
appeal was preferred wnd the Commistioner of Taxes,

43 Pewer to make rales—(1) The State Covernment may, subject to
the condition of previows publication, muke rules for cartying oot the pur-
pancs af this Act,

2% In pastivular asd without preindice to the renerality of the fore-
gaing power, such riles may provide for all or any of the following matters,
namcly

(ar the clavses of oflicers, appuinted for the purpose of enforceing
tiee provisions of this Act, and their daties -

(b} tie procudure w be follewed and the Tormes to be adopted in
oceedings under this Act e

ol the mntervalt at which, and the manaer i which the tax under
thig At <hall be payable

(i the dates by which and the authority to which returmns shall
be Twrnighed ;

(e} the mannce in which refunds shall be made :

(¥ the classes of and the auﬂmni?; for determination and scttle
ment of disputes ;

(£} the fees Tor appeals and revisions, supply of certified copies of
orders amel other matter; @ an?

(i} any other matter which is required 1o be or may be preseribed,

(3) Ia making any rule the Stide Government may diveet that a breach
ihercol siall he punibable with fine not exceading one thousand rupres,
and when the offence o a continuing one. with a daily fine not exceeding
fifty rupees during 1he continnznee of the nffency,

(4} Fvery rule mode under this Section shall be laid, a5 seont as mav
be after it is made, before the opura besisldive Assembly while ot i in
seeainn for a total period of fourtern days which may be comprised in one
SULMBIL 0TI Lva seecessive sewsions, and if, before the expiry of the session
m owhich i o lwid we the gessieny imanediately fallowine the Tripura
Lenbditive Aviembly gnree in making aty modifieation i the rele or the
Fapiora Lemjative Assembly agee that 1he rule <hoald not he made, the
rule shall thereafter ave efleet citly inach modificd form or be of 1o
cieet, 2 the eane may be; oso however, that any sueh memlification or
arnttuloment siall be withour peejudive 1o the validity of an¥thing previously
one umiicr that rehe.




20

44, Power to remove dificolties TF any dilliculty ait.es in giving <ffeet
1o the provisions of this Act, 1he Sate (Goversowent midd, as soodslon may
require, by orders, do anything st wvasident with the provisions of thi
Act, as appear to them to be necossary ar ¢apedient for removing the diffi-
culty,

SCHEDULE

(Vide seotion 2(14)

No. Descripuon of goods Rate of Tax
1 2] 3
L. Raw Jute 4¢h
2. Raw Hidcs and skins 400
3. Bamboo converted io sticks for
manufacture of Agzarbailbi BLH

Printed at the Topura Governmeni Press, Agartala.
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